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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : 1-iVOERABAD BENCH 

AT HYDERABAD 

Ok 134/92. 	 Dt. of Order:18-2-92. 

Radha Kishan Ugle 

.Applicant 

Us. 

Divisional Railway Manager (MG), 
SC Railway, Hyderabad, Secunderabad. 

Sr.Divisional Personnel Officer (MG), 
SC Railway, Hyderabad, Secundarabad. 

Sr.Divisional Mechanical tnginear g  
(Mc) SC Railway, Kyderabad, Secunderabad. 

Assistant Mechanical Enginser, SC Railway, 
Puma. 

....Respondents 

Counsel for the Applicant 
	

Sri S.Lakshma Reddy 

Counsel for the Respondents 
	

Sri D.Gopal Rao S' 

C OR AM 

THE HUN'BLE SHFU T.CHANDRASEKHAR REODY : MEMBER (j) 

(Order of the SjngLth -j8ench dictated by 
Hon' b le Sri I 

This is an application filed under section 19 

of the A.T.Act, 1985, to direct the Respondents to restore 

the applicant to the post of Machinist Grade—Ill by treating 

him as regular promotes from the date of his initial adhoc 

appointment and grant all con.quential benefits including 

the senioirity by following, the Judgment in BA 86/90 

dt.27-3-91 

The applicants in BA 86/90 were working as 

C-\ 
Machinists under the A.M.E.Pumna, Sc Railway. ( 
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Application No.66/90 was riled questioning the order 

dt.16-1-90 passed by the Divisional Railway Manager, Hyde-

rabad, reverting them rrbm the posts of Machinists to 

Kalasis. The said Q.R. ha bean disposed-of by this 

Bench on 27-3-91. After the disposal of OA 86/90 9  the 

applicant herein made a representation to the Respondents 

on 31-5-91 requesting to extend the same benefit to him 

also. But the Respondents have not decided the represen-

tation of the applicant. As the representation is filed 

by the applicant for redressal of his grievance before 

the competent authority on 31-5-91 and the same as,jc3-t. 
within sixjnonthsaf_ter 31-59i 

disposed-of by the said aifh'rityI)I am satisfi'i that the 

applicant has complied with the provisions of section 20 

of the A.T.Act, 1985. 

It is not disputed that the applicant herein 

placed in a similar position in aul respects to the appli-

cants in CA 65/90 and that this G.A. is within time, the 

present D.A. filed by the applicant is fully covered by 

the Judgment dt.27-3-91 passed in OA 86/90 on the file of 

this Tribunal. After hearing both sides 	aj) of the Yjy 

I 	 opinion that this D.A. can be disposed-of by giving the 

same, directions as in OA 86/90. 

In the result the Respondents are directed to 

treat the applicant as regularly promoted to the post of 

Machinist Gr.III from the date of initial adhoc appointment 

and to  give all consequential benefits including saniority. 
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The applicant would be entitled to difference of pay 

between the post of Machinist and the pay of Y.K.C., con— 

sequent upon implementation of the order of reversion 

till the date of his reappointment as Machinist Gr.1II. 

the applicaKon is aLlowed accordingly at the admission 

stage itself. The Respondents shall implement this order 

within three months from the date of receipt of this 

order. No order as to costs. 

(T.CHANDRASEKHAR REDD 
Member (j) 

Dated: 18th February. 1992. 
Deputy 	r r Dictated in Open Court. 

a V 1/ 

To 

The Divisional Railway Manager(MG) s.C.Rly, 
Hyderabad, Secunderabad. 

The Sr. Divisional Personnel Officer (MG) 
s.C.Railway, Hycterabad, secunderabad. 

The SeQior Divisional Mechanical Engineer, 
(MG) s.C.Railway, Hyderabad, Secunderabad 

The Assistant MechaniCalEngineer, S.C;Pailway, Puma. 

One copy to Mr.S.Lakshma Reddy, Advocate, CAT.Hyd. 

One copy to Mr.D,Gopal Rao, SC for Rlys, CAT.Hyd. 

One spare copy. 
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IN THE CENEpjj ADMINISTRATIVE TRIBUNAL 

HYDEFJAn BENCH AT HYDEPABAD 

THE HON'BLEMR\. 	 v.c. 
THE! HQN'ELE 

THE HON'BLE MR.T.CHANDpAgER REDDY; 
M(JUDL) 

THE HONtBLE MR..Roy MEMBER(a) 

TED: 

fl'TJDGMENT; 

R.VC. 	MaA..N.. 

in 	- 

O.A.Nc..  

I) 

r 

Ad@ibted and interim directj:)ns 
i$ued-. 

Al %wed 

Diosed of with directions. 

Di4mis sed 

D4rnis sed as withdrawn 

Dimissed for ]fault. 

M4A. Ordered/ Rejcted 

N order as to rots. 

-- Cei,j 4dnit;istratjve Tribugaj 
DESRJSTCH 
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